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' (By Advocate Mr CB Sharma)

(By Advocate: R ) - . |

rellefs -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
: JAIPUR BENCH i
! | |
Ja;upur this the 16th day of March 2010

ORIGINAL APPI.ICATION NO. 136[ 2010

CORAM: . i ~
I

HON’BLE MR M.L. CHAUHAN, JUDICIAL MEMBER

HON'BLE MR B.L. KHATRI, ADMINISTRATIVE MEMBER
|| R

' GaJ RaJ Singh Meena son of Shrl Mangi LaII aged about 56 years,

resident of Hmdaun City and presently working as Senior Telecom
Operating Assustant (Phone) [Sr TOA(P)] Hindaun Clty District -
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!‘ L | : ....APPUCANT

" “ VERSUS o

1. Bharat Sanchar N|gam L|m|ted through its Chairman and.
Managing IDirector Corporate Office Statement House,
Barakhambha Road, New Delhi. ! o

- 2. Chief General Manager, Telecom (BSNL), Rajasthan Circle, .
SardarPatel Marg, Jaipur. . : :

3. Telecom Distnct Manager (BSNL), Sawali Madhopur
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| S - !i ...... .RESPONDENTS

b ORDER (ORAL) {
1, |

- The apphcant has filed th|s OA thereby praymg for the following

() That by an appropnate dIrectlon punlshment order dated
21.01:2010 (Annexure A/1) be quashed and set as;de with
all consequentlal beneﬁts » )

(it) © That charge memo dated 16.06. 2009 (Annexure A/3) be
..quashed and set aside, as same |s not as per procedure
and apphcant already transferred on the same allegations

- with the further proceedings mcludmg inquiry report. -

(i)  Any other order, direction or reliefibe passed in favour of
the apphcant which may be deemed fit, just and proper
under“the facts and circumstances of the case. _

(iv) That the costs of this appllcatlon may be awarded.”
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' 2 _Briefly stated facts of the case are that ‘the applicant has been -

pumshed by the 'Dlsaplmary Authority vide order dated 21.01. 2010
(Annexure A/1) pursuant to the mqwry held agamst him. The appllcant
has also filed anl appeal before respondent no 2 in the month of
February, 2010. The said appeal has not been disposed of so far.
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-3 . Thus in vuew of the law lald down by the.l Apex Court in the case

__of S.S. Rathore v . State of M.P., AIR 1990' SC 10, this OA cannot
" be entertamed 501 long as the appllcant does not exhaust the statutory

remedy Accordlngly, we are of ‘the view that ends of justice will be

‘met if the tlme bound dlrectlon is given to the Appellate Authorlty to

decide the appeal of the applicant. Accordinngy, respondent no. 2 |s-:
dlrected to decude the appeal of the appllcant by passing a reasoned

| and speaking order thereby keeplng in view the ‘provisions of Rule 51
- of BSNL Conduct Discipline and Appeal Rules;; 2006 within a perlod of

three months fror[n today It will also be permllsslble for the appllcant
to make approprlate prayer before the Appellate Authority. for staying
the operation of the order dated 21.01.2010 (Annexure A/1) passed by

" the Dlsc1plmary Authorlty t|ll final dlsposal of/ appeal In case such . a

prayer is made by the appllcant before the Appellate Authorlty, the
Appellate Authority may consuder the same. :
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4, -With.thesej observations, the OA is dlsposed of at adrission

. stage with no order as to costs. It is, however clanfled that in case
' the appllcant, is aggneved by the order to be passed by the Statutory
: Authorlty, it will be open for him to ﬁle substantlve OA.,
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(B.L.K %ﬁr{l | | (M.L. CHAUHAN)

 MEMBER (A) ! S - MEMBER (3)




